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OPJGINAL APPLICATION NO.284101 
Cuftack this the 	1 	day of 	2004 

Bhrarnar Mallik 	 Applicant 

Vrs. 

Union of India & Others 	 Respondent 

FOR INSTRUCTIONS 

(1 )Whether it be referred to the Respondents or not? 	' 0 

(2) Whether it be circulated to all the Benches of the Central 
Adiiiinistrative Tribunal or not? 
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I. Union of India represented through Chief Post Master General. Orissa 
I11 	I ------------- 	_ I/i 	1 L1re1e. DIlUoaIleswai. L'1st-r1IUruu. 

2. Sup[erintendent of Post Offices. Cuttack City Division, Cantonment 
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his remuneration on pro-rata basis by taking into consideration the 
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than 7 hours of work every day by the Respondent since his initial 
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servIce has not vet been regularized as Gardener. His allegation is that the 

Respondents are not only implementing the order of this Tribunal, but the' 
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order the DG Posts had directed the Respondents to make efforts to create 
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full time casual labour posts to absorb the part time casual labourers who 
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of the aforesaid instructions of the Director Genera! Posts, the Respondents 
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applicant was employed on February, 1955 as a part time casual worker, 

they have submitted that payment of wages has been made strictly in-terms 
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in writ pctition No.373/86. His allowance was fixed vidc their Memo No. 

di.29.03.88 (Annexure R-3). in the circumstances tlev have submfled that 

tile applicant could have no iievalic-e about the correctness of the wages 
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rata basis thr 7 hours per day from i 1 ii 8 ( Annexure R-4) They have 
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4. We have Ilearci Mr. Ashok Mohantv Ld. Counsel for the applicant 
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Wrjt petition No.373/86 regarding payment of wages to casual labourers 
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has not been controverted by the applicant either in his rcioindcr or during 

the oral argument. Hence noihin more in this O.A. to be adjudicated in this 

regard in the iiiatter of payment of wages to him. 

6. With regard to his prayer for regularization. the Respondents have 

submitted that as per the judgement of the Apex Court in Civil Appeal 
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rendered in appeal against the order of different Benches of this Tribunal 
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1 99 1 clearly covers only those casual workers who are engaged on full time 

basis ir 8 working hours, and the benefits under the Scheme are to be 
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Lordship held as follows:- 

The Tribunal in our view, was not right in going to the conclusion 
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is also applicable to the part time casual !abourcrs. From the above 

discussion the irresistible conclusion js that the case of the applicant is not 

covered by the Scheme of ieguiarization framed by the Respondent 

Deartment lB 199 1 . It 	however, a thet that ífl this case the applicaiit has 
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period of term. The Apex Court while ruling that the scheme of 1991 does 
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tlltill the eligibility crjterta' 
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Respondents to examine the case of the applicant in-terms of the eligibility 

criteria laid down in the DG Posts letter dated 17.05.89 tbr the purpose of 
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I accordimziy dispose of this O.A to the extent directed above. No 
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